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An identical metter had come up for
consideration before the Calcutta Bench of this
Tribunal in O.A. No0.25/93 decided on 15-6-93 and
the learned counsels were agreed that this matter
should also be decided in terms of the order which
has been passed there. We, therefore, direct as .
follows :

"In terms of the judgment gt. 1-3-80

passed in O.A. 495/86 and judgment

dt. 16-7-90 passed in 0.A.282/89,the

applicants whose seniority has already

been fixed be given notional benefits
of promotion and actual benefit of
promotion should be given from the
prospective date of promotion. The
applicants shall draw their higher
pay from the actual date of their

promotion but their pay on such
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promotion should be fixed as if they
had actually been promoted on the dateg
they were found fit for promotion, with
reference to their juniors. The imple~
mentation of this judgment shgll, however,
be subject to the final revision to be
made by the respondents in respect of
the seniority position of all concerned
employees in the light of the judgment
of Supreme Court in Paluru's case which
has again been reiterated in K.K,M.Nair's
case."
We do not agree to the request of the applicants
counsel that we should fix the actual date of
promotion, This obviously cannot be made unless
the overall éeniority is fixed, The implementation
of the judgment should be made within a psriod as
stipulated by the Calcutta Bench.

2. 0.A, disposed of accordingly.

’J\ I \WVL/
(M.Y.PREOf&AR) (M.S .DESHPANDE )
Member(A) Vice-Chairman
M

’



